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[Shr: Kanwar Lal Gupta)
stration was against the personal
views expressed by Mr Morarjibha:
about (Interruptions)

SHRI C M STEPHEN Why
don't you allow a discussion on this?

MR SPEAKER In fact, in the
list, there was g statement to be
made by the Home Minister day
before yesterday The statement was
not made When some Member
wants to make a statement, an oppor-
tunity will always be available to the
Government to contradict it There
is no difficulty at all

SHR] KANWAR LAL GUPTA
The point of order ;s regarding your
pernmussion to make a statement
(Interruptions)

MR SPEAKER There 15 no point
of order Tt 1s not subject to a pomnt
of order

SHRI KANWAR LAL GUPTA
They were using stones and lathis

MR SPEAKER It 1s upto the

Minister to say that

SHRIC M STEPHEN s 1t a
point of order?

MR SPFAKER
of oider

SHRI KANWAR LAL GUPTA
He has challenged the bona fides of
the Prime Mimc<tei I 18 highly
objectionable

MR SPEAKER Now the next
item regarding Hindustan Tractors
Limited

1t 12 not a point

12,52 hrs

HINDUSTAN TRACTORS LIMITED
(ACQUISITION AND TRANSFER
OF UNDERTAKINGS) BILL—Contd

MR SPEAKER Now furthe:
consideration of the following motion
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moved by Shri George Fernandes on
the 21st March, 1878, namely.

“That the Bill to prowvide for the
acqusition and transfer of the umn-
dertakings of Hindustan Tractors
Limited, Vishwamitr:i, Vadodara,
for the purpose of ensuring the
continuuty of production of goods
which are vital to meet the needs
of the geneial public and for mat-
ters connected therewith or inci-
dental thereto, be taken Into
consideration ”

PROF P G MAVALANKAR
(Gandhinagar) Mi Speaker Sir, I
rise to support my good triend Mr
Geolge Fernandes who has moved
the Hindustan Tractors Limited (A--
qusition and Transfer of Undettah-
ings) Bill so ably by not only pie-
senting a case for nationahization but
also by giving a very long ang con-
vincing factual statement g detal s
as to why this patticular measure has
had to come before this House I an
not one of those who believe that
naltionalization lor nationalization -
ke 15 alw iys Lood VY Luend th
Sorialist leader will also pree with
me  that a doctiinane gppruach to
socralism or sovalism as doctiinal e
ocialism will be hamful  We must
I pragmatic  (Inte rreptions)y (tmu t
magmatic and must be bastd on the
highest considerations of national in-
leiest and good economv nd good
fiscal management m the countiv
Thetcfore T do not wint to raise the
question of mnationalisation n  ths
dehate «ven though I am wlso a cor -
vinced socialist 1 belong to thost
mdividuals 1n this country who may
not belony to a particular wing of
the Sociahst Party, and yet call
themselves Sotcialists because we be-
lieve 1n social justice and in moving
towards an egalitarian society We
want to get rid of the large dispani-
ties of wealth As Harold Lask: sai
there must be sufficiency for all be-
fore there 15 superflmty for some
So I am convinced of this argument
and T am glad 1t was lelt to Shn
George Fernandes to pilot this parti-
cular Bill
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The Hindustan Tractors in Gujarat
has, I must say, a certein unfortunate
but, at the same time, unique history.
Hindustan Tractors Limited in Guje-
rat is the only unit of automotive
indusiry in production jn that State.
Not only 1,250 persons are employed
in this tractor plant but also more
than 5000 workers of over 300 small
and medium scale anciallary indus-
Iries developed around the plant in
Gujarat are dependent—upon the
functioning, development and growth
of this wunit. Therefore, whatever
you do with regard to Hindustan
Tractors now 1s bound to benefit a
large number of ancillary industries,
werkers in the main plant and many
more workers in the various units
which are producing one or more
components required by the tractor,

I do not want to go into the his-
toty of the entire mismanagement, or
particularly into the mismanagement
of Hindustan Tractors, when it was
in the hands of the private manage-
ment of Shri Pashabhaj Patel and
family. But ] want to gsk Shri
George Fernandes one pointed ques-
tion, because I know the whole his-
tory and I agree with him in many
of the things he has mentioned. In
the Siatement of Objects and Rea-
sons, he started by saying:

“For wvarious reasons jncluding
mismanagement the Company be-
gan to show steady decline in pro-
duction and incurred heavy losses,
facing imminent closure,”

1 wish that in the reply at least he
would tell the House as to what were
some of those mismanagements or
misdeeds of the erstwhile private
Company, because the House must
know them. When he makes g case
for transferring something from the
private enterprise to public enter-
prise we cannot do it only on the
basis of a doctrinaire approach. We
do it because we consider it pragma-
tic and Important on practioa con-

congidera-
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tions. I hope he will deal with that

aspect of the question to some extent

in his answer.

When this tractor compeny was in
the private hands during the period
1863—68, unfortunately, there was
mismanagement wnd the company
could not cope up with the work. It
reached such a stage in 1972 that it
almost came to a grinding halt. So,
the Government of India had t, take
this plant into their hands in 1978
under the Industries (Development
and Regulation) Act, 1951.

At thijs stage I want to esk my
hon. friend whether it would not be
equally right and proper for him to
find out whether a case exists or does
not exist—in my opinion it does
exist—for taking over at least a few
of such totally mismanaged and in-
efficient units, which are in any case
lisble to be brought to perfectly
healthy conditions, given the proper
equipment, proper modernisation and
proper financing. If the sick unfts
can be brought back to healthy units,
why should Government stop with
the taking over of Hindustan Trac-
tors? They should take gver some
other mills, like they recently did
with Shubhaluxmi Mills and Priya
Luxmj Mills of Gujarat. I am glad
recently the Government of India
have asked the Gujarat Government
to look after these mills. Similarly,
there is the Luxmi Cotton Mills in
Ahmedabad and some other units in
Kalol and Kadi in Gujarat and in
other parts of the country. Why
should not Shri George Fernandes
and Shri Mohan Dharie, the Com-
merce Minister, sit together and find
out whether there is also not g case
for taking over under the Industries

owner would try to make his unjt
gick so that it will be taken over and
mmde heslthy by the Government. I
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|Prof. P. G. Mavalankar]
point is, as in the present case, there
is a case for taking over some of the
sick mills in other cases also.

MR SPEAKER: Only 30 minutes
are left. There aie other speakers.

PROF. P. G. MAVALANKAR:
Only two or three points 1n two or
three minutes Let me complete,

MR SPEAKER: No, no. The
Lunch Hour 1s there.

PROF. P. G MAVALANKAR-
1 can speak after lunch

MR SPEAKER: No, no

PROF. P. G. MAVALANKAR.
Then kindly give me one and a balf
minutes more

I would lhike ts know whether the
compensation amount 18 going to be
given only to the Government of
Gujarat and the State Bank of India
or other creditors also who are in
difficulties, whether their claims will
alsp be lookeq into. May be there 1s
an order of priorities, but I do not
want the compensation of Rs. 1 1/2
crores to go merely to the Govern-
ment of Gujarat and the State Bank
of India, leaving aside the other
institutions

Coming to workers' dues, I am
sure my hon friend, Shri George
Fernandes who has heen a trade
union leader, will agree with me that
the workers should not suffer under
any circumstances They should get
their dues not only for the post-take-
over period, I would even go to the
extent of saying that it should cover
the pre-takeover period. He must
give an assurence on the floor of the
House that he will solemnly go into
their question and see that they do
not suffer. If he does that, it will be
a good case, g fit case. Not only in
the case of Hindustan Tractors should
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this apply, the same principle can be
applied to all such units where the
workers, for no fault of theirs—they
are prepared to give their work,
which is their capital—are put to
difficulties; they should also be given
benefits and advantages.

I congratulate my hon. friend on
having brought this Bill and thereby
given an opportunity to hundreds of
workers and entrepreneurs to display
their talent in this country

MR. SPEAKER: The House stands
adjourneq till 2 pm. The debate
will continue after Lunch.

13.02 hrs.

The Lok Sabha adjourned till
Fourteen of the Clock.

The Lok Sabha reassembled after
Lunch at Ten Mimutes past
Fourteen of the Clock

[SHRIMATI PARVATHT KRISUNAN 11
the chair.]

HINDUSTAN TRACTORS LIMITED
(ACQUISITION AND TRANSFER
OF UNDERTAKINGS) BILL—Contd.

MR CHAIRMAN- 1 would like to
draw the attention of the Members
to the fact that we have only thirty
minutes left for this Bill. I have a
list of three speakers. Therefore, I
would reguest the Members tg co-
operate with me 1n getting through
the business,

The Minister will take...

THE MINISTRY OF INDUSTRY
(SHRI GEORGE FERNANDES): 10
to 12 minutes,

MR. CHATRMAN:.. 10 to 12 minu-
tes. So, the Memberg will have flve
minuteg each. Mr. Tyagl
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AN WEOATTE AW 93T We
frr WA I8 & Uhan s
frde foar | war g ot wx 4 B
ware W fedtd & e & s
AT & qatie & fifs & wroor
Fet ¥ oTw oraT § i de) &
B AX " F o goRe W ey
woit afew

O aragg ¢ v o9 st &
FAT T8 Argdifadror o goft | e
e dar 97 ¥ gom, fae At
F99 worl F1 g fear o, Saer
wat W wFOT g EET g &
gfr = e it wemg & fF
AT ¥ a1 T AT wT oWy
Trar &7 qray Tvs ¥ vy FOE A
sy ¥ gAY &y wrar g
TRt ¥ ITEW 97 g¥ & frowmn
fer w0 v fag o TeEw
mrw ¥ Ay frw ff WX 39 & qwny
famr & qx fawr, eftfaer faw, & o
W e a1 S HWY 9T gORTC A
W AT 9 B 9 T fowr el
Iq T T Fw ¥ 7 15 919 TUH AT
T A, WA /A T AT W@
2 v T o St I fiver £
Afer AT sEm wmEfe A
wreffadty &1 sw q F@ faar
¥ wAr v @R @ g &
ax fegmm & Wt W N G
qfets 89X ¥ ¥ ag /9 W2 7 ATy
t 1 safam & wawar g fF @A
Ty At feaf ¥ s ifgw
& wrgm g fiF aow 9 39 e ngde
FwzT§ oy wmafaar @y 2 ag A @
FEHTT FT DI T GICEHTOT HY aTHA
@ w7 g WEY AW T FTO
g ¥aT aRx g

TF AT 6T & TURTT § TE W
wig g fFxw wroa § o Jwed
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[sf way srTr &)
AT & AW A GrEAESAT & qYET
wAT | Ao wrwwT A rwEwann
¥ o1 7 @ FT @ AT@A 7 e
w1 fanter gmr wifew gn¥ 2w w7t
AIYTA KT 73 B2 4 &1 HGRAHAT
2 Farv gEm o g7 difan g W@
g, afv=mor w wdm wedfr S W@t
@ & foma sim o gl s <@
1 zafar v IW ¥ 9F ZwQ
T wwa ) FHERT T amA A
TR T T A Ay oA g
H& AF TH IAH AW KA QY W
zezT W1 fr gadT a¥r A g7 9w
t, A Ffar Fas ¥ev @ du
R/TOWT 7 FTEAFIT FT WTH O T4
&Y wrweEar § W) fF a7 gz @ q&
AT iT AT Ay | Awelr N E
T® AHT FT JGIAAT F HIVEATRA WY
|V weqT § W1 g § A & wmemes
% fr § vw 39T & wrowm ¥ oW
gred aarad foaasr feYwmerer
w7 AF G1T IF T A9 AR
sTaF | faw gvv ¥ Iwd 6 cx
N Wr WIYEMEAT  IAET IWTT ¥
A TH TEW ¥ ogAq =few

o T femA (WYY ) AT
T mErET wr W faduw A=Ew W
SRT g1 ¢ SEAT A aWdd $an
g Aww fadag area fan o qadw
wear g 5 iflawver & am a0 FHH
TIFTT T AMGE 7 AT ATATH F
feat g1 | @ TmETr & w=i
weAl 78 WY e sAen ¥ e
& vl | 9 A1 qg IURT LAG
N ATTET & | UE XA ATT FT ATRER
A1 2 fr gmede ggr ¥ @ Ay,
o w7 &1 qATw & @ ke 7
T W StE AT A ww qEy ¢
Wy Wy e w7 fadg Wy §
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gFar § a1 gverd SuT, ¥ wrer
w1 7Y or gwar | gafeg o &@nr
o ¥7d % & vmwor v g,
¥ quEaT g, SR AoEEr & W
farra w=r =fey o

qwTIfT AETEY, TET A H W
Ty R, f (O ovaeg §oaww
ey o & S ofei o e
ATE 1 R AT ag fr ag sronan
w1 wE wIT X AR T o, W
Tz SaF W oy & T v yeu qfe
T e gOE A A 7 gEe wA-
wr{ fafrwr afr o7 gutT Wit of
1

gar wrw fna #1 e #aa o
Zuer fom vay ¥ SO ¥V W
aTaTCo frem 3w T ET W R Y
o AT § Wik a@ feem & fae
o agr 3veq w1 faate €1 @i g,
Aamaary fr qw o wmrdt, ofe
gy WY wTAIfaw e WY,
Zay gn A% IgTA-AEd ¢ vafeg
¥ BR IwQ T ImTed gEr
sifer F% fr oo & owmd o
e ool o

T A% TF FIQAA T 774 §,
a1 A gadt A v fafm a0
rr gt fenrd | gy deT -
arr & o & At W fe foreer
gfaze ®Y FTET TN g A g
IT® Arfawr w7 et o o -
ot ofy Wi T wifge T ¥ e
w1 afgam & awtew o T wifige
witfis ey oft sy ¥ arcforer
firoft ot ey wor v et &1 wflee-
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af ¥ gar warr wfgg 1 gl
FRwaT €T Ew F afr gol aft §Y
gt &1

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES):
Com. Chairperson, I am grateful to the
hon. Membery who have participated
i the debate and have extended sup-
port to this Bill 1o nationalise the
Hindustan Traclors Ltd. Some gques-
tiong have been rusei by the Mem-
bers in the course of the discussion. I
shall try and answer these questions
briefly so that il there are any mis-
undersiandings in regard to this parti-
cular unit and also in regard to our
policy regarding the sick units in
general, those misunderstandings are
removed,

Shri Saugata Roy yesterday asked &
question, why is it that we are hand-
ing over this unit to the State Govern~
ment; ig it because of the Janata Gov-
ernment at the Centre and the Janata
Government in the State? The fact is
that the Gujarat Agro Industries Cor-
poration has been running this unit for
the last five years and in Gujarat
during these flve yeurs, there have
been Governments of the iwo Congress
Parties, Janata Morcha and now the
Janata Party.

AN HON. MEMBER: In between
Governor's rule,

SHRI GEORGE FERNANDES: I{ was
again the rule of the then Congress
Party.

Therefore, when one takes a decision
about nationalising a unit and handing
it over to a public sector enferprise to
administer it. I do not think any poli-
tical considerations at all come. How-
ever, there are some reasons as to why
the Gujarat Government {s being agked
fo take over this unit in its sector and
run it. These are financial reasons,
these are not political reasons. The
Gujarat Government have invested
38.58 lakhs of rupees in this umit
through the Gujarat Agro Industries
Corporation. They have given a guar-
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antee for g sum of Re 154 lakhs 1n
regard {o this undertaking. They also
agreed to provide Rs. 130 lakh addi-
tional equity which 1s needed to put
thig unit on its feet n ., proper way.
They are also proviiing for carry-over
of labilities to the exlent of Rs, 542
croreg of this umt. The ranufaciure
and sale of the *raciors produced by
thus unit would primarnlv e 1n Guyarat

Therefore, for all these -reasons, we
decided that the unit should be run by
the Gujarat Agro Industrnies Corpora«
tion, that 1s Gujari. Gover:iment
There are no wvolitical reasons and I
woulg like to assure the House that
whale taking decisions of this nature
no political considerations will ever
come 1into play

Shri Saugata Roy also raised the
question of our overall policy on sick
units—whether it ig based on political
or economic consideralions or whether
it would depend o the number of
workerg 1n the umts which go sick
Ag I have repeatedly said 1n this Tlouse,
we are currently engaged in formulal-
ing a policy on the take-over of the
slck units It will take me g few more
days to present the policy - to the
House., Buj I would lLike to assure
everyone that there will be no political
considerations where sick units are
concerned Invariably the workers’
jobg ig of a considerable concern, but,
one factor that «ill have to be taken
into account, while finallv formulating
the policy on the sick units, is the
overall availability of resources. Alter
all you have limited resouices in the
country and you have to sirike a
balance somewhere nn the use of these
resnurces—whether pumpmg m of
more money in a ik umt s going to
pay bipger dividends in ferms of job
crealion than setting up a new unit ard
then between putting money in indust.
rial unit. and makma i avalable for
the agricultural sector which is our
priority area Thiz 15 an economic
consideration whirh will certainly
weigh with ug in formulating the poll-
cy towards sick umits' take-over.
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A pumber of members have referred
to the outstandingg of the small cre-
ditors. There are certaln outstandings,
Commorade Chair-person, which we
may not be able to fulfil imme-
diately. There are certain out-
standings which we may not be
able to fulfil at all. There has been a
certain policy adopted in regard to the
take-over of the units, the policy that
hag been in operation for some time
now.. .(Interruptions) I have my
own reservationg sbout it Let me be
very honest about it; T have my own
reservations about it. Then, of a unit
goeg sick ang if over a jerod of time
the people who were running it have
run up debts running into ecrores of
rupees, then asking the exchequer to
g0 on bailing out everyonc in the
country 18 a proposition which, I am
sure, this House itcelf will nevey ac+
cept. 1 perfectly understand {he pro-
blem when it confronts each one of us.
It 1 am the affected individual, then
the problem gtares at my face in all
its magnitude, fair enough. but when
this House is going to be confronted
with a situation where g hundred sick
units tomorrow line up and each one
has outstandingg due to creditors, due
to depositors and due to share-holders
running into crores of rupees and if
the exchequer is golng to be asked,
‘The workers are losing their jobs,
therefore, you must take over. there 13
production loss, therefore you must
fake over the unit’ and while taking
over the unit, you will glen pav for the
sing of the people who ove- g period
of time mulcted the units T am sure
this Housc 15 not going to accept that
proposition It ~annot

gt g e - AY A
FFfr F ey vy R ?

oY WA wAtem Gl ¥
&ar % wafo o sen & I
Fedr FY T AT A o miferw 8,
AE FTTATT B TEX 92 WY Ak Aw
T¢ WA T WY TUFE & g ww oy
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@ W W oW ¥ ) ag W
g ¥ wff Al g awwr § o
g Aqw ¥ ot ff Y wweT £

dar s Ay g W AT
foer ooz ¥ar & 1 Aae gee W
7g WY &1 § fie a7 ¥ 5 srCEmn
&% J & @ & v A, fErd & T
¥ FTTAMT I9T7 qTT  WTEHT &1 o
T g & AT A, TAF AT TRy
* Wt AT ey |

g ag WA frar § O faw
EEE F arr # fowm Aifa o 1]
fas fror, s Mfa s a0 go g
SEATE FAT AER i ot Ay fwdr ot
gfae w1 faw avrd &, oA%F AT H
T LA FAT ¥, BH AW qaE
aid faae s Alr A gm AT ®
AAY  TE |

SHRI C. N. VISVANATHAN (Tiru-
pattur): Please gpeak in English,

SHR VASANT SATIIE: To gafeguard
the interests of the workers, please do
not pay any compensalion for the em-
ployers.

SHRI GEORGE FERNANDES: That
is our primary concern, Mr. Sathe,
That is our primary concern. It has
always been the primary concern of
those who sit on this side of the House
1 cannot speak for those who sit on
that side of the House....

SHRI C. M. STEPHEN (Idukki):
Forget about it. Everything is given
to you. Victoria Cross to you.

SHRI GEORGE FERNANDES: My
friend, Prof. P. G, Mavalankar, this
morning raised certain pin-pointed
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questions. He gsked me about the de-
talls of the mismanagement of this
unit, It is a long story end I do mnot
think I would like to take the time of
the House in reciting all the aspects of
mismanagement. 1 coulij quickly give
some of the sallent features of the
kind of mismanagement that was
noticed, that came to light when the
enquiry wag first made,

1. Unsound and imprudent financial
policies: The management declared
dividend amounting to Rs. 11 Jakhs in
1969-70, even though in the year 1968-
60 the company suffered a loss of
Rs. 436 lakhs, In the year 1869-70
there wag a logg of Rs. 32.47 lakhs.

2. Injudicious ind defective plannirg
in procurement of capital equipment:
Qut of a total value of plunt and capi-
tal equipment worth Re. 190 lakhg most
of the imported machinery worih Rs. 41
lakhs remained uninstalled for four
years after procurement, Ag a jesult,
plant capacity remained highly im-
balanced,

3. Lack of professional management
and expertise: During the last two
years, before the take-over, the Board
consisted of only members of the
family—two Managing Directors,
Chairman and other Director, sll
belonging to the game (amily.

Furthey key positiong in purchase,
sale and production shops were manag-
ed by other memberg of the family.

fTregefe o gazga &
faeme & ff @9, «QifF 0z F0F
o qAaw Y vE@mr & | A F
Fgm  wgm f& ww # wTeETn
e 7 A1, s F e gw AW oA
marg v Awfee ) frwd g9 wder
ot Hifqaiew ¥ T @ @ &
STHTT & A § UF FTTATH BT ET6A RT
nfeT s N gfe & wzw oy
g feaive  ffleqwe ® onk
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T W OAT I AAAT § IATT gRA
faar @ + 7w =ni w dvEr A AR
Frar =rfem

g =@ ¥ mmAr ¥ fealtfze
FE HFS AL AAT A A0 ) fHr
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WTT §1T 5B S T AT AT ¥ 7€ wEAT
Mg FFagam sl ¥ o
oo 9rad & o deed ¥ Aw ¥ ag Taw
X & & or oY fogem dwcd
WIET § =% 504, 50 @' TMAXT
w1 ux drau & o (Ford
—3600) St 46 & qTATHT Y A
I Wt oTR & g e foar smr
2 1 (Ford—3600 9 46 g arar
T WY 2 1973 % wE WA
IHFT W AT 35,595 [T ST WA §
59,092 T | TE T AT AW §
A 19757 9T 48252 TIW W
o IW OFT W § 57082 AT )
g 3427 1973 W @
39155 wor v wmA IAET AW E
54,465 ¥9q

O® AT wFEw 2 gAY
7 uzd fraar amoar ?

st M wAfEw : I v
A FTRr AT & 35T 1-4-73
F AYAHAIATE | IA AT 39,155
TIT TANT 20K 41 ATCHATT B, 54, 165
o |

The point 15 this that in this horse-
Lower range of 30, this 15 the cheapcst
tractor available in India, thai .s, the
tractor produced by a umit that has
een managed by the pitblic sector for
the last 5 years.

SHRI A. K. ROY (Dhinbad): What
is the internationsl price of this trar-
tor?

SHRI GEORGL FERNANDES: 1
need notice. I don't have knowledge
of {he international price of the trac-
tors. My submission ig that there has
been a price rise. But if anybody sug-
gests that Hindustin Traclors ;s 1oday
in the black because it went in for
price rise, that is not correct. There
hag been g general price rise of all
fractors in the country. There has
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been a certain price vontrol which pre.
valleq at a certain point of time, known
by, what is called, Voluntary Price
Control and then thers was some form
of monitoring and regulation of price
that was going an. It 18 not correct to
suggest that any specia! favour was
shown to them., The factory has hesn
uble to undo some of tha thungs about
which I read but just now. It has pro-
vided us with efficient, professional
management. There has been greater
involvement of the workers, This is
what has brought this factory from
the red into black.

off o ovex fay  (afer )
1971 ¥ fegeam 2azr o1 avg ov
24 FAT w9, % WEAC F A2 g
AT 39 FIATT FYAT G qq TH AN ¥
54 FATT FYAT |

N ok wafafewr Fumarg
afem 1973 ¥ ow wd f9er 71 A1y
T FWAT) 73 H A EIwEar
g4 B AW TW AT W oATHIC o1
THA  AZMAT 47 e fIw grew 7 oo
frar, ar€r Tifeew B & faar o
w & = % awvar dfaw amar
73 AAFT jeAT T A AT T |

stazr fag (1) 78
AN 5 AT BOR TTIANAA 07w
)

o w wafafem : g7 AT as
IH AT & FIT W I F B F
AEAAT F | A TATT Al wv @ g
I OATEE & AW Tww AT E o
e fwrge awigagy e
o 37 aAg o W wEeTE W A
At & A R mm w8
IAH IH AET W ¥ A T F
faselt w@e it @ &1 warw wT
TAEU ¥ AALANF WX IF5 TT I9F
ATE TR FT TATH ATAT § A Q1 AT
T3x arx ¥ 1 Foza Yo faga
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[+t st wetafes)
FAT AIEI 6 21w Ao W
TW ¥ey HF ol dgn =fge afew
;MY e 1 g AW f qeew
aTifge 1w o waTe W1y AW w4
A gak @1 ogawi o< fewe W
Faer gm0 ( waweT )

MR. CHATRMAN: Pleage do not in-
terrupt the Comrade Minister. He is
giving his replies to various questions
raised by the Lon. Members. I think
everybody will benefit if you listen to
him patiently. Let him finish what he
wants to gay.

SHRI GEORGE FERNANDES: Com-
rade Chair Pers>a, I think I have
answered most of the points the hon.
Members have made. There is one
point about workars’ dues. This take-
over act makes a provision for payment
of all dues of tbe workers and these
dueg amount to over Rs. 30 lakhs and
the pay of the workers of pre-takeover
and post-take over period will be taken
care of in the compensation that is
being paid now. Provision for the
same has also been mude in the Act.
Comrade Chair Perin, I commend this
Bill to the House.

MR. CHAIRMAN: There are three
amendments. Amendment No. 1 was
moved by Shri Hukmdeo Narain
Yadav. Are You pressing?

SHRI HUKMDEO NARAIN YADAV
(Madhubani): No, Madam. I beg
leave of the House tp withdraw my
amendment.

Amendment No. 1 was, by leave,
withdrawn,

MR. CHAIRMAN: There ig amend-
ment Nov. 3 moved by Dr. Vasant
Kumar Pandit. He iz not here. I
shall put it to the vote.

Amendment No. 3 wag put and nega-
tived.

MR, CHAIRMAN: Now, there is
pmendment No, 8 moved by 8hri
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Vinayak Prasad Yadav, Are you
pressing? :

SHRI VINAYAK PRASAD YADAYV
(Saharsa): No, Madam. I beg leave
of the House to withdraw my amend-
ment,

Amendment No. 6 was, by leave,
withdrawn

MR. CHAIRMAN: The question is:

“That the Bill to provide for the
acquisition and transfer of the un-
dertakings of Hindustan Tractors
Limited, Vishwamitri, Vadodara,
for the purpose of ¢nsuring the
continuity of production of poods
which are vital to meet the needs
of the general public ang for mat-
terg connecteq therewith or in-i-
denta] thereto, be taken into consi-
deration.”

... The motion was adopted, ...

MR. CHAIRMAN: Now we take up
clause by clause consideration. There
are no amendments to clauses 2 to 7.
T shall put them to the vote of the
House,

The question f{s:

“That Clauses 2 to T stang part
of the Bill"”

The motion was adopted,

Clauses 2 to T were added to the Bill.
Clause 8—(Payment of Amount)

MR. CHAIRMAN: There is one
amendment No, 2 by Shr{ Nirmal
Chandra Jain. He is not here.

I shall now put Clauses 8 to 36
to the vote of the House,

The question 1s:

“That Clauses 8 to 36 stand part
of the Bill"

The motion wag adopted.
Clauses 8 to 38 were added to the Bill.
The Schedule was added to the Bill,
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Clawse 1, the Enacting Formula, the
Preamble and the Title were added to

the Bill
SHRI GEORGE FERNANDES: 1
move:
“That the Bill be passed.”
MR. CHAIRMAN: The question is:
“That the Bill be pagsed.”

The Motion wag adopted,

1445 hrs.
PUBLIC SECTOR IRON AND STEEL
COMFPANIES (RESTRUCTURING)

AND MISCELLANEOUS PROVI-

SIONS BILL—Contd.

MR. CHAIRMAN: The House will
now continue the discussion on the
Fublic Sector Iron ang Steel Compa-
nies (Restructuring) ang Miscellane-
ous Provisions Bill. Only thirty
minutes are left jn the time gilotted
to this Bill. So, 1 would request the
hon'ble Members to be very very bricf.
Shri A. K. Roy.

SHRI A, K. ROY (Dhanbad): Com-
tade Chairman, the hon’ble Members
of this House are intelligent cnough
to know that tho entire Bill alms at
centralisation of the powers and nol
decentralisation of the powers.

Madam Chairman, this Janata Party
{ailing to re-structure the society and
its economy have started re-structur-
ing the organisations they have got.
One hon'ble Minister is restructuring
the Fertiliser Corporation of India in
one direction making many companies
as holding companies whereas another
Minister of the same Cabinet is hav-
ing another direction in restructuring
his own organisation.

Madam Chairman, you know that
the whole aim of this Bill {g that the
tallest Minister who has one of the
tallest public sector undertaking
wants to have an iron rule over the
iron and steel industry and that is the
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reason and the aim for bringing for-
ward this Bill. He wants to be mo-
narch of this jndustry and now the
House has top decide whether we want
to make him monarch or not.

Madam Chairman, you know when
we represent the workers sentiments
in the present system, decentralisation
means the rule of the burcaucrals and
centralisation means the rule of the
ministers, When the choice is between
the ministers and the bureaucrats, ouy
choice is between a frying pan to fire.
We do not know whom {o choose. A
number of Members on this gide
attacked the Bill that centralisation
should not be there but T want to sup-
port the Bill because jt is better to
have one big devil ralher having
many small devils. If we have a
devil in the form of a minister whom
we can vdlch in the Parliament gnd
cust to size that is better. Therefore,
on this plea I support the Bill.

Now, Madum Chairman, he wanis
more power But power for what?
What is the position in Bokaro? Today
the entire two blast furnaces are clos-
ed and there is no negotiation. The
crane operators are on strike. The
hon, Minister said that he wanted to
regularise the contract workery; end
the entire supply workers in the in-
dustry arc on strike demanding regu-
larisation, What for he wants power?
Will the Minister promise that these
things which remain postponeg indefi-
nitely will be considered? He promis-
ed that there would be an jncentive
scheme in an uniform pattern in all
the steel industries ang the Bhilai
scheme woulg be adupteg at Bokaro.
It js still pending. He has said many
things. But he wants power. For
what? He must explain why he
wants power. Now, the House is
disturbed and also we were perplexed
when he made a statement that he
wanteq to jmport low ash coking enal
from gbroad. It i very horrifying
and at the game time what is the point
without any reason or rhyme, of im-
porting coking coal from abroad? If
the idea is to import coking coal from
sbroad, what is the reason behind



